
FORM A
PUBl.tc ANNoUNCEMEN r

(Llnder Regulation 6 olthe ln.solrcncy and BankruPtcy Bodrd ol Indiu (lnsoh,ency

Rejoltlion I'rocess lor Corporale Per.eons) Regulations, 2016)

FOR THE ATTENTION OI' tHE CREDITORS OF PAYTAIL COMMERCE PRIVATE LIMITED

Notice is hercb) given thal thc Narional Company Law lribunal Chandigarh bench has ordered lhe

commencemcnl of a corporate insolvenc) rcsolution process of the Paymil Commerce Private Limiled on

12.08.2024.(Orderuploadedon NCl.l portalon 13.08.202'1)

The credirors oa Paltail Commercc Private Limited. arc hereby called upon to submii their claims wilh proofon

or betbre 26.08.2024 to lhe interim resolution professionalai the address mcntioned against entry No. 10.

REr,ri\'AN I P,\R ttct't,,rRs
I Name of corporatc deblor Pavtail Comm€rce Private l,imited

2. Dale of incorporalion ofcorporale debtor 07.09.2020

Authority under which coryorale deblor is incorporated / Registrar ofCompanies, Delhi and
Haryana.

Corporate ldentity No. / Limited Liabiliiy ldentificalion No. u72900H R2020PTC089041

5. Address of the registered ofllce and principal office (ifany) AhF, MPD'lowcr, 2nd Floor, GolfCourse
Road. Sector 43,Gurgaon, DlfQe,
Haryana. lndia. 122002

6. lnsolvency commencemenl date in rcspect ofcorporale 12.08.2024

1_ Estinared date ofclosure of insolvcncy resolution process 08.02.2025

8. Name and registration number oflhe insolvency professional

acring as interim resolution professional
Name: N'lanisha Rawat

Reg No. IBBI/lPA-002/lP-N00233/20 I 7-
l8/lori84

Address and e-mail ofthe interim resolution professional, as

registered with th€ Board

A-l/4. Third Floor. L02. Secror I6.
Noida-201301

Email id: manisharawarfcs(ismail.com

10 Addr€ss and c-mail to be used for corrcspondence with lhe

inlerim resolution professional
A'llB.lhird |loor. T-02. sector 16,

Noida-20ll0l

Emailid:
ciro.oavlai lcommerce(Osrnail.com

Last date for submission ofclaims 26.08.2024

t2. Classes ofcredilors. ifany, under clause (b) ofsub-section
(6A) ofsection 21. ascertained by lhe interim resolution
professional

li. Names oflnsolvency Professionats idenlified to act as

Authorised Representative ofcreditors in a class (Three

names for each class)

NA

1,1. (a)
(b)

Relevanl forms and

Dcrails ofaulhoriTed

available at:

htips://ibbi.-qov. in/cn/nome/downloa!s(a)

(b)



The financial creditors shall subnrii rheir craims wiih proof by erectronic mcans onty. A other creditors may
'ubmrr rhc (lairn\ $rrh proot in pcrson. b) non orb) (te\lronit nrean..

Submission of false or misleading proofs ofclaim sha atract penatties.

,"",,n, *,Wi*lso,ution proressiona,

Regn. No. IBBUIPA-002/lP-N00231/20 I 7- I 8/10684
AUTHORISATION FOR ASSTCNMENT (AFA)- Dare: r4.08.2024
A{2i0684t02/t80125t203221 ptace: Noida

Valid upto I8.01.2025




